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Mahendar Nath Seth G Applicant

Mr.K,L,Thawani e+ Counsel for the Applicant,

w -

Union of India & Ors, ess Respondents,

K Hx*

THE HON'BLE MR. GOPAL KRISHNA, JUDL, MEMBER it

‘Applicant Mahendar Nath Seth has filed this
application under Section 19 of the Administrative
Tribunals Act, 1985, (for short, the Act) praying
therein that the impugned order dated 12,5,1992,
Annexure=A/1 keebing the transfer orders by mutual
exchange in abeyance be quashed, the respondents
be directed to implement the transfer order dated
3.8,1992, Annexure-A/2 and recall one of the juniors
posting the applicant in that vacancy or in the next

vacancy which is likely to occur on 30,9.1992 due to

retirement.

I have heard the learned counsel for the

applicant, ~and carefully perused the records,

The contentsion of the applicant is that he
is working as LSG Serting Assistant, AM3 at the
City Serting Office, Gandhi Nagar, Jaipur and he has
remained out of Delhi from 1983, The applicant has

been requesting since 1987 for his transfer to Delhi

eee?
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* Order dated 3,8,1992 Annexure-A/2, It is . true that
’ the ;réquest of th? applicant was acceded to by’&he
o Chief - P@sf‘Masfe; Géneral; Rajasthan Gircle, Jaipur
. @nd 'abproval was aqcérééd vide -his M@mo dated.
‘1;4.92'Annexure-A/4:‘It is submittéd;,by the learﬁ@d;

. counsel for ‘the applicant that persens junier teo him

£% of the Act.~N®rméliy pestings are net hased on

~
A

and when there were seme vacancies in the Record _

Offib@ there he was transferred to Delhi*&iﬁe an

ére. being 1p@sted aé Delhi and the applicaht— was not
delibsfétely.réli@ved so that he ceuld not jein at
Delhi‘iﬁ pursgaﬁce @fv‘thé @rdef of transfer Hnnexureu;_
Af2 which w has ﬁéw;béen képﬁ in abeyance, The applicant

has not made any représentation regarding his grievance

{

to the concerné@ autherity as ehviSaged by Secti@n'QO

seniority., Ne statutery rule has been-brought to my
netice cempelling the Department te transfer only
the Eeni@r mést'<or the juni@r m@st;-Né'inpumbent

has a right te any particular pesting.

I foxr find no merits in the applicatign,'This_v

application is, theref@re, dismissed at the admission’

" stage with no order as ‘t@"cests;_'.,

R Caoghry g9,

(GOPAL “KRISHNA)"
Judl; Member
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